
Present:- Sri C.B. Gogoi,
Sessions Judge, Udalguri.

18.5.2020

ORDER

This is an application filed by one Dipak Sarma seeking bail

for accused Pankaj Sarma in connection with Panery PS case

No.20/2020 UIS 2791338/304 IPC.

I have heard the learned counsels appearing for both

sides. Also gone through the contents of the case diary received

today.

The allegation in the FIR is that on 14.3.2020 one Aniram

Boro lodged an FIR in Panery PS alleging that on 13.3.2020 at

about 11.45 PM a marriage party consisting of 20125 persons

proceeded from No.3 Amguri village to Babarikhat in a TATA DI

bearing registration No. AS 25 CC 7619 met with an accident due

to rash and negligent driving by hitting on a road side tree. As a

result, Maniram Boro@ Mania Boro died on the spot and seriously

injured Jiten Boro, Jhon Kullu, Gobinda Boro and Sansuma Boro

who were all died in the hospital. Hence the case.

The learned counsel submitted that accused has been in

jail since L4.3.2020 and by now accused has spent about 65 days

in judicial custody. Now, fufther detention of the accused is not

warranted as investigation of the case has already been

completed. Moreover, accused is a local person and there is no

chance of absconding. Accused is also ready and willing to furnish

bail bond if bail is granted to him.

Having considered the submissions of the learned counsel

and on consideration of the facts of the case, it transpires that

few persons died as a result of the accident of the offending

vehicle driven by present accused. The case appears to be rash
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and negligence driving and criminal intention of accused to cause

death of persons of marriage party may not be there. Moreover,

considering the length of detention of the accused in judicial

custody, the accused Pankai Sarma is released on bail of

Rs.30,000/- (Rupees thirty thousand) only with one local surety to

thesatisfactionofthelearnedElekaMagistrate,indefaultinjail

on condition that he shall not hamper or temper further

investigation or do not flee from justice during trial'

Return the case diary in closed cover'

This Misc case stands disPosed of'
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